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[Shri B. R. Bhagat]

Rameshwar Sahu, I beg to lay on the
Table—

(1) a copy each of ‘he folluwing
Notifications under section 158
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Aci, 1944, mak-
ing certain amendments to the
Customg and Ceniral Excise
Dulies Export Drawback
(General) Rules, 1960: —

(i) G.S.R. 333 dated the 6th

March, 1965.

(ii) G.S.R. 334 dated the 6th
March, 1985.

(iii) G.S.R. 335 dated the 6th
March, 1965.

[Placed in Library. See No. LT-

4052/65],
(2) a copy each of the following

Notifications under gection 159
of the Customs Act, 1862:—

(i) G.S.R. 354 dated the 28th
February, 1965,

(ii) G.S.R. 355 dated the 28th
February, 1965,

(iii) G.S.R. 356 dated the 28th
February, 1965,

(iv) G.S.R. 3857 dated the 28th
February, 1965,

(v) G.S.R. 336 dated the 6th
March, 1865.
[Placed in Library. See No. LT-
4057/65].

(3) a copy each of the following
Notifications: —

(a) The Central Excise (Second
Amendment) Rules, 1085,
published in Notification No.
G.S.R, 376 dated the 28th
February, 1965, unde: sec-
tion 38 of the Central Ex-
cises and Salt Act, 1944

[Placed in Library. See No
LT-4058/65].

(b) The Agricultural Reflnance
Corporation (Staff) Regula-
tions, 1964, published in
Notification dated the 4th
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July, 1964, wunder sub-
scction (5) of section 46 of
the Agriculiural Refinance
Corporation  Act, 1963.
[Placed in Library, See
No. LT-4059/65],

12.33 hrs,

STATEMENT RE: ALLEGATIONS
AGAINST SHRI A. K. SEN

Mr, Speaker: Shri Surendranath
Dwivedy, There is one thing that I
would request. I would lik2 the state-
ment of Shri Dwivedy as also that of’
the Law Minister to be made at cne
and the same time, i.e., one after the
other. If the Law Minister is also
ready, I will allow him,

The Minister of Law and Social
Security (Shri A. K. Sen): Yes.

Shri Surendranath Dwivedy (Ken-
drapara): During the discussion of
the no-confidence motion on 16th
March, 1965, Shri Homj Daji, an Op-
position Member, said that Shri A, K.
Ben, Union Minister of I.aw and Social
Security who was g member of the
Cabinet Sub-Committee which was:
dealing with Orissa affairs, had ap-
plied for a plot of land in Bhubanesh-
war when he was a member of the
Sub-Committee and tha: a plot was
allotted to him before the Sub-Com-
mittee finalised its report.

Shri A. K. Sen said tha: it was &
serious allegation, and that he was
prepared to resign if this could be
substantiated. You were also pleased
to observe that the House must take
notice of it.

I have since made enquiries about
this matter, and want to place the fol-
lowing facts for the consideration of
the House.

From the records of the Government
of Orissa, which 1 have been able to
see, I can gtate with full sense of wes-
ponsibility that the former Chief Min--
Ister of Orissa, Shri Biren Mitra and
the former Chairman of the State
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Planning Board, Shri Biju Patnaik,
showed considerable interes; and ask-
ed the Estate Officer t» find a plot of
land in Bhubaneshwar for Shri A, K.
Ben, the Union Law Minister,

An hon. Member: When?

Shri Surendranath Dwivedy: In
fact, a Government order ultimately
signed by the Additional Chief Secre-
tary to the Government of Orissa, on
3rd September, 1964, states that a
three-fourth acre plot in Unit VI
which is now available, may be re-
served for Shri A. K. Sen, Union Law
Minister. I have a photostat copy of
the record which, with vour permis-
sion, I am prepared to place on the
Table of the House,

Mr. Speaker: Yes, this may be
placed on the Table of the House.

Shri Surendranath Dwivedy: This
is the note of the Estate Officer to the
Joint Secretary. It says:

“Jt. Secy.

“Orders at p, 12/N with regard
to the withdrawal of plots Nos.
57 and 58 from the Capital Co-
operative Building Society. may
kindly be seen, I had the occa-
sion to discuss this questiocn with
the Chief Minister who was
pleased to observe that plot
Nos. 57 and 58 may be de-
freezed and placed at the dis-
posal of the Society. A 3/4th
acre plot in Unit VII, which is
now available, may be reserv-
ed for Shri A, K, Sen, Union
Law Minister. In view of the
orders of the Chief Minister, we
may have no objecticn to de-
freeze the two vloly, namely
plotg Nos. 57 and 58.

“For favour of approval
Sd./- (illegible)
2nq September.
On this the Joint Secretary writes:

“Addl, C. S. may kindly see
orders on p. 12/N. In view of the
changed circumstances, the two

plots may not be kept reserved
and may be replaced at the dis-
posal of the society.

“Addl. C.S.
Sd/- illegible
3-9-64
Sd/- illegible
3-9-64

Sd/- illegible
3-9-64.”

These notes are exchanged belween
the Estate Officer, Joint Secretary and
Additional Chief Secretary to the
Government of Orissa between 2nd
Seplember, 1964 and 3rd September,
1964, You have already permitted me
to place a copy on the Table of the
House,

The House might remember that
allegationg against Orissa Ministers
were before the Government of India
and were raised in Parliament several
times during the last two years. A
memorandum to the President was
submitted in July, 1964, which was
torwarded to the Prime Minister. The
Law Ministry was very much in the
picture. Since Shri Biju Patnaik had
filed a case in a Calcutta Court against
a newspaper on this matter, the Law
Ministry examined the question whe-
ther a Commission of Inquiry under
the Commissions of Inquiry Act, 1852,
could be appointed under the circum-
stances, and so far ag my information
goes, the late Solicitor-General, Shri
Sanyal, was asked to give hig opinion
on the matter in the month of August,
1984, Regular cases for enquiry intd
the matters were registered before the
Special Police Establishment on 10th
September, 1964 and the CBI was en-
trusted with the task of investigation.
The Cabinet Sub-Committee was latcr
appointed to go into these reports
and come to some findings,

It is indisputable from the above
facts that a plot of land was reserv-
ed for Shri A. K. Sen by the Govern=-
ment of Orissa at Bhubaneshwar in
September, 1964, As a matter of fact,
after this permission is given, the all
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allotiee has to be inlormed and he
would have to go through certain
procedures in order to take the al-
lotment and possession of the land.
Thesr must take some time, Whether
this was effected during the period
mentioned by Shri Daji, it is for Shri
Daji or for Shri Sen to clarify,

The facts that I have placed before
the House show that there ar¢ many
more persons involved in  Orissa
affairs thap is sought to be painted
by the Government, and they are af-
raid to appoint a Commission of In-
quiry on fear of further startling dis-
closures aboul men in authority and
Congress leaders both at the Centre
and the State of Orissa.

It is not my purpnse to atiribuie
any motives to anybody, nor am [ in-
terested in witch-hunting. Since the
matter has been raised in the House,
I hope this may helo in clearing
doubts even regarding Shri Sen. If,
as a result of what I have placed be-
fore you, Shri Sen can clarify the
whole position, T would be indeed
happy, I trust thig will be viewed in
the gpirit in which I hav> raised it.

Thank you,

Mr. Speaker: Has he information
whether these two plots, Nos. 57 and
58, were gllotted to Shri Sen?

Shri Surendranath Dwivedy: I have
no information whether on any parti-
cular date he took it or not, but so far
ag this record goes . . .

Mr. Speaker: I was only further
enquiring whether that allotment has
been made or not.

Shri Surendranath Dwivedy: The
allotment has been made gccording to
the records. This was reserved for
him.

Shri A. K. Sen: Mr. Speaker, Sir, 1
am obliged at least to Shri Surendra-
nath Dwivedy that he had not raised
this in the brash way in which the
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other hon. Member has done on the
last occasion. I am very sorry that
I have not had enough time to pre-
pare for this case because this has
come up from Shri Surendranath
Dwivedy only this morning and you
were pleased to send me. You will
excuse me if my particulars fall
short of some of the requirements,
but I shall be happy to submit such
particulars as you may require.

The matter arises in this way. I
have had now the advantage of see-
ing the copies of many letters written
by and to my brother, when he was
alive, the late Shri Sukumar Sen, con-
cerning the plot of lang which was
going to be settled by him when he wag
the Chairman of the Dandakaranya
Authority in 1962. The matter starts
from 1st August, 1962, I shall place
all these letters on the Table: I do
not want to read them because it will
take time, But I will give the gist
of them.

On 1st August, 1962, his Secretary,
one Mr, Ramani wrote from Koraput
that Mr. Sen was shown certain plots
in Bhuvaneswar when he was there
last and he would be obliged if the
particulars were sent to him so that
he may make a choice. They were
sent to him and he made a particular
choice: it was not found possible to
be given to him. He made another
choice in the alternative which I
found is plot No. 113 jn front of the
Government House. That is the plot
possibly which Shri Daji had in mind
when he said it. The correspond-
ence went on from lst August till 13th
February in the course of which he
was given the rules of membership
of the co-operative society, He be-
came a member of the Capital House
Building Co-operative Society of
Bhuvaneswar by paying the share
money of Rs. 10 and Re. 1 as appli-
cation money, and he was sent the
rules saying that the allotment would
be made if the application was made
with a treasury challan, and in the
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meantime that plot No. 113 would be
reserved for him if he wanted to
apply. Uniortunately, it js well- known
that he died before he applied, after
13th February, when he was inform-
ed; he died in April. It is rather
painful for me to recount it. Then,
what happened? I never knew any-
thing about it. His wife, 1n great
distress, left for England; she was
there, away, for about a year. In
the meantime, it appeared that two
other officers, one the Secretary of
the Governor and the other, the
Registrar of Co-operative Societics,
wanted this land to be allotled to
them because they had heard nothing
from the family of Sukumar Sen.
Unfortunately, I find that no Ileiter
was sent either to my sister-in-law or
to me or to any member of his family
so that they could decide whether
they would keep it or not or conti-
nue the membership of the society or
not. The whole of 1964 wag taken up,
1 remember I went to Cuttack and
Bhuvaneswar at the end of Deccm-
ber, 1963. but in the meantime, the
notes which I find, show that orders
were sought that this land which was
meant for my brother might be aliot-
ted to these officers as nothing was
heard from his family. One officer,
1 find, notes that this should await
the decision of the Chief Minister as
it was originally meant for Mr,
Sukumar Sen and further intimatiun
should be obtained from Mrs.
Sukumar Sen, that is, my sister-in-
law, before that land was disposed of
or allowed to be disposed of. Un-
fortunately, at that time, my sister-
in-law was in England. I do not iLink
she heard anything about it; at least
she says she did not hear anything
about it,

When I went to Bhuvaneswar In
December, 1983 in connection with
the Regional P & T Conference there,
1 was told by some officers, either the
Secretary or the Deputy Secretary, or
somebody who was sent by the Chief
Minister, that the Chief Minisler's
order was awaited for the allotmcnt
of this plot of land to the two officers
and whether the family wanted it lo

be kept for them and they wunted to
know the views of the family. I tulg
them 1 knew nothing about it, that
my sister-in-law was away and that
on my going back I would make ewn-
quiries. In the meantime, I was ask-
ed to write to the co-operative socieiy
in August if it was desired that his
membership should be continued by
any of the members of his family.
As far ag I remember, after I came
back, I did write to some co-operative
society. I cannot find a copy of it.
In any event, it must have been ad-
dressed not to the co-operative
sociely—because, when 1 went to
Bhuvaneswar in March, 1964, after,
you remember, the riots had taken
place in Pakistan and Calcutts, the
riots were going on in Rourkela and
a large number of refugees were
being sent to Orissa for heing settled.
I was senf by the late Prime Minis-
ter, Shri Jawaharlal Nehru, to go and
talk to the Chiet Ministers of Orissa
and of Bihar for the purpose of lind-
ing out how these refugecs cuuld be

settled in these {wo States. 1 tinnk
Shri T. T. Krishnamachari was ins-
trumental in sending me therc. And

Shri Khanna was then the Minister.
When I went there, I was told by the
Chief Minister—the Rehabiliiation
Secretary was Mr. Diag--that they
have received no intimation from
Sukumar Sen's family and that Lhe
matter could not be held up any
longer because there were other ap-
plicdnts. I told him definitely that
when I go back I will find out and
write back. I have got a copy of the
letter, which I wrote to the Chief
Minister, the original of which must
be in the flles in Orissa. I shall placc
copies of my brother's letters, the
replies from the Government of Orissa
and my letter of 10th April,
1964, on the Table of the House.
I wrote to him saying that my
sister-in-law was away and that
therefore nothing could be said
definitely, but that reservation may
be continued until gome member of
his family chose to apply for the
allotment which was meant for him
according to the rules. No reply was
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given to any member of his family.
I am trying to find out whether any
reply did reach them because they
are all in Calcutta. But what hap-
pened is,—I find now from the files—
in the meantime, the allotment to
these two other officers, Mr. Dass
and Mr. Bawa had been almost
finalised and it was only awaiting the
sanction of the Chief Minister as the
co-operative society had allotted it

to them and everything was coms-
pleted. . And when my letter
went, the Chief Minister appears

to have given an order which is at
page 12|N, not™16|N—I16|N is dated 2nd
September, and 12N is dateq 1lth
August, 1964. The Orissa Government
have been requested to send a detailed
account. It appears that since the
allotment in favour of these two per-
.sons of the land which was meant for
my brother had progressed almost to
finalisation, the Chief Minister said it
need not be helg up, but, if, as I had
requested, any member of tne family
had applied for any land, two plots
mentioned as Plot, Nos. 57 and
58 in that wvery order sheet of
11th August “might be reserved as
per request of the Law Minister.”
That is written there. 1 shall read
out that portion and I shall also place
a copy of that, the note at page 12/N.
This is after the receipt of my letter;
the decision was taken three months
later. 1t reads as—Ten more ~plots
were carved out in the Forest Park
area and were numbered 50 to 59. As
per the decision of the Capital ad-
visory committee these plots were
placed at the disposal of the
Capital Co-operative Building Society
for allotment, the same society of
which my brother was a mem-
ber. It says ‘“we have so far not
received any  representation for
plots 57 and 58 from the society.”
That means nobody had apparently
from the side of Sukumar Sen’s
family applied to the society or fcr
any allotment. “The Chiet Minister
was pleased to tell me a couple of
days back that the two plots from the
said area may be kept free for
allotment for sometime as per
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the request of the
Sen, Indian Minister for Law.,” I
would, therefore, submit that Plot
Nos. 57 and 58 measuring quarter of
an acre each may be temporarily
withdrawn from allotment made to
the Capital Co-operative Building
Society.” If at all, gpparently, my
late brother's family might have a
grievance that without reference to
them, the plot which was meant for
him was given to the two officers and
some other plot, which is far inside
the town—Nos. 57 and 58—was kept
reserved for sometime for allotment,
or “kept free for allotment for some-
time as per the request of the Indian
Minister for Law.” I never made any
request for any other land. 1 only
said that the land which was meant
for my brother may be kept pending
until somebody, some member, of his
family, applied for it. This was the
note on the 11th August. After the 11th
August, it does not appear that any
intimation went from the Estate
Office to any of the heirs of
Shri Sukumar Sen; apparently they
did not hear anything. What hap-
pened is—this is the order of
2nd September which Shri Suren-
dranath Dwivedy has read out—they
said that these plots which were tem-
porarily kept pending may also be
allotted because there were other
applicants. Some officer wrote that
this may be allotted; this may not be
kept pending and if at all romebody—
I find my name mentioned—wanted,
some unit VII may be considered, No-
body has ever applied; nothing of the
sort. This is the position.

Mr. Asoke

I have now got the certificate and
copy of the records which the Chief
Minister gent me of the co-operative
societies. The Deputy Chief Minister
wrote “I would like to know if Shri
Asoke Sen, Union Minister of Law,
has applied for allotment of a plot of
land in Bhubaneswar to any of the
house-building societies functioning at
Bhubaneswar. If any such applica-
tion has been received, the details of
the same and the action taken there-
on may be indicated”
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‘Records of six co-operative house-
‘building societies were sent. They
said, “Shri Asoke Sen never applied
for membership ot any house-build-
.ing co-operative gociety and is not a
‘member of any society. Shri Asoke
Sen never applied for a plot of land
in Bhubaneswar in any house-build-
ing society. Shri Asoke Sen was not
allotted any plot of land in any of
the house-building societies in
‘Bhubaneswar.”

Sir, these are the letters of my
‘brother and his secretary, the replies
received by him, and the copy of his
nembership certificate.  His society
membership card is still continuing—
No. 2373 of <Capital House.building
Society, I may read out my own
letter which I wrote on 19th April to
shri Biren Mitra:

“My dear Biren,

“l do not know to which society
my brother, late Shri Sukumar
Sen applied for a plot of land
in Bhubaneswar. Apparently I
fhad addressed a previoug letter
wrongly. As my sister-in-law is
not here, please see that the re-
.servation of my brother may bpe
continued until any member of
his family decides to apply 1or
membership according to the
rules.”

‘On that, on the 11th August, the
-order was made that the land allotted
for him may be disposed of and given
to some other officers and some other
-plots Nos. 57 and 58 may be kepl
reserved for some time. 1 find from
‘the records that within 15th Septem-
ber, both these plots 57 and 58 werc
allotted to others.

Mention was made about the qucs-
‘tion as to whether a commission of
inquiry was feasible or not in view
of the suit flled by Shri Patnaik. 1
think we dealt with that matter not
before 11th August but later before
Mr. Sanyal had died, two or three
weeks before. It was in the last
week of August. i.e.. after the order of
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11th August. I did not know any-
thing about this order then. The
Prime Minister knows what my ad-
vice has been about the commission of
inquiry, Mr. Dwivedy also knows
what the advice of the Law Ministry
has been.

Shri Hari Vishny Kamath
angabad): It is secret,

Shri A. K. Sen: But it was certain-
ly not in favour of Mr. Patnaik.

These are the facts, May I, with
your permission, lay on the Table of
the House the copies correspondence
with my brother and myself and the
two orders of 11th August and 2nd
September, 1964? Mr. Dwivedy has
filed already the qrder of 2nd Septem-
ber. I have asked the Orissa Gov-
ernment to be good enough to send
copies of oth:r orders by which plots
57 and 58 have also been allotted.

Mr. Speaker: His assertion is
that no plot whatsoever has been
allotted to him in Bhubaneswar?

Shri A, K. Sen: I think the Chief

(Hosh-

Minister has written to the Prime
Minister,
Mr, Speaker: What is his asser-

tion?

Shri A. K. Sen: There is no ques-
tion of my ever applying or ever
having been allotted any plot.

Mr. Speaker: The Minister may
place all the papers, and letlers that
he has got on the Table of the Housec.
Mr, Dwivedy also would put them on
the Table. Mr, Daji also might put
them if he has got any proof about
his own statement. I will certainly
go through all these records and see
if I have a recommendation to make
or any occasion to place anything

before this House.

Shri Surendranath Dwivedy: I lay
the documents on the Table of the
House. [Placed in Library. See No.
LT-4050/85].

Shri A. K. Sen: Sir, I also lay the
relevant documents on the Table of
the House. [Placed in Library, See
Wo IT-4051'85].



